217 Calling Attention
to a matter of

the Nineteenth Report of the Committee
on the Welfare of Scheduled Castes and
Scheduled Tribes on action taken by Gov-
ernment on the recommendations con-
tained ;n Tenth Report of the Committee
on the Minmstry of Transport (Department
of Surface Transport) Reservations for, and
employment of Scheduled Castes and Sche-
duled Tribes 1n Shipping Corporation of
India Limuted

MESSAGE FROM THE LOK SABHA

The Bureau of Indian Standards Bill,
1986

SECRETARY-GENERAL Sir, 1havet,
report tp the House the following message
recetved from the Lok Sabha, ggned by
the Seeretary-General of the Lok Sabha:

“In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am
directed to enclose the Bureau of Ind:an
Standards Bill, 1986, as passed by Lok
Sabha at its sitting held on the 26th
November, 1986 "

Sir, I lay the Bill on the Table

RE DISALLOWING OF QUESTIONS

MR CHAIRMAN Now we will take up
Calling Attention I make a request to the
House that we should try to finish the
Calling Attention before lunch, ot 1 30

SHRI ATAL BIHARI VAJIPAYEE
(Madhya Pradesh)- Sir, before you take
up Calling Attention, I would hke to draw
your attentton to a very important point

MR CHAIRMAN You should have
come to me

SHRI ATAL BIHARI VAJPAYEE:
Sir, questions are bemg disallowed on
fimsy grounds, Today I received a notice
from the Secretariat saying

MR. CHAIRMAN Mr Vajpayee, you
should have come to my room, I will look
mto 1t because I cannot decide it yn the
House You should have come to me and
I would fhave looked into it.
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SHRI ATAL BIHARI VAJPAYEE
Sir, always you are Shielding them, But
it 15 very difficult to come to you.

1986 ]

MR CHAIRMAN You want my assis-
tance or you want to mention? If you
want to mention you mention; 1f you
want my assistance you come to my
room

SHRI ATAL BIHARI VAJPAYEE:
Sir, I had been to your room—I was ac-
companied by Advany, A question was
disallowed regarding Churhat Lottery omy
the ground that the matter 1s being looked
mto by a Parlhamentary Committee, This
1s untenable  Today I have got a letter
from the Secretariat saying that the ques-
tion cannot be allowed regarding unemp-
loyed graduates because a Parliamentary
Commuttee is looking into the matter. Sir,
we have so many Parhamentary Commit-
tees, there gare statutory committees ynd
all subjects are being looked into by Par-
hamentary Committees, The questions
should not be disallowzd on this ground

MR CHAIRMAN I will look inty it

g

CALLING ATTENTION TOo A MAT-

TER OF URGENT PUBLIC IMPOR-
TANCE

Labour unrest and unemployment due
to increasing incidents of leck-outs, lay-
off, closures and sickmess in industrial
sector

MR CHAIRMAN, Mr, Gurudas Das
Gupta, you should take only 15 minutes
and try to fimsh 1t by 1 30.

SHRI K MOHANAN (Kerala) Sir,
we have to go home and take our spouses
also, i

MR CHAIRMAN, Because wWe have to
adjourn by 5 O’clock, I want to see
that some work is done, It is only a
request to you (Interruptions)

SHR1 GURUDAS DAg GUPTA (West
Bengal) Sir, I csll the attention of the
Munister of Labour to the labour unrest
and unemployment due tp increasing inci-
dents of lock-outs, lay.off, closures and
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[Shr, Gurudas Das Gupta]

sicknesg in industrial sector and the steps'
taken by Government in this regard.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P, A.
SANGMA). Sir, there has been a marked
improvement in the industrial relations
situation in the country during 1985 com-
pared to 1984, The nunfber of disputes
(strikes and lockouts) dsclined from 2094
to 1716, the number of workers affected
from 19.5 lakhs to 10.7 lakhs and the
mandays lost from 56.03 million to 29.37
milkon, Similarly, the number of lay-
offs in industrial units has come down
fromr 847 in 1984 o 665 in 1985 with the
number of workers affected also steeply
declining from 14 lakhs to 099 lakhs.
Though the number of industrial closures
(due to reasons other than industrial dis~
putes) has marginslly increased from 188
n 1984 to 203 in 1985, the number of
workers affected has sharply decreased
from 72.000 to 31,270 during the same
period

According to provisionaj estimates, this
dechning trend has been maintained even
during 1986 (January-August) with num-
ber of dispntes standing at 986, workers
affected at 9 Jakhs, loss of mandays at 14
milhion and the number of industrial
closures with workers affected at 145 and
15,000 respectively, During January-June,
1986 the number of units laying off and
the workers affected were 242 and 34,000
respectively.

Available data on industrial = sickness
indicate that the number of large and
medium sick umits has come down from
1832 m December, 1984 t5 1778 in June,
1985 although the pumber of sick small
scale industrial units during the same pe-
nod has increased from 93,282 to 97,890.
Government have taken n series of steps
to combat imdustrial sickness and rehabi-
litate sick industrial units through’a pack-
age of assistance extendeg by the banks
ang financia] institutions

It the light of the foregoing facts, Go-~
vernment do not comsider that there has
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been increasing labour unrest and unemp-
loyment due to increase in the incidencs
of industrial disputes, lay-of and clo-
sures

Government have been keeping a
close watch over the industrial relations
situation in the country, Potential areas
of labour unrest and disputes are being
continuously monitored in order to  see
that preventive action 15 taken to resolve
disputes and remove the causes of indust-
rial unrest at the incipient stage. The ip-
dustrial relations machinery both at the
Centre and in the States continue to
make efforts to settle industrial disputes
through preventive mediation, conciliation,
adjudication and arbitration as provided
for under the existing labour laws, Em-
phasis is being laid on holding tripartite
consultations before major issues concern-
ing labour policies and programmes are
formulated. A number of triparfite in-
dustrial committees for industries such as
Coal mines, Non-coal mines, Engineering,
Jute Cotton Textiles, Chemicals, Cement.
Plantations, Leather Goods, Building snd
Construction and Road Transport have
been re-constituted Important issues of
immediate concern to the maintenance of
harmonioug industrial relations are being
discussed ip these ftripartite fora from
time to time, )

It has been the constant endeavour of
Government to improve industrial rela-
tions not only by taking steps to prevent
labour unrest but also by maintaining a
constant dialogue with employees and
employers,

[The Deputy Chairman in e Chhur]

SHRI GURUDAS DAS GUPTA. Ma-
dam, after going through the statement
made by our hon. Labour Mimster, it
only seems that while Rome was burning
Nero wag fiddling,

The point is, the Labour Minister un-
fortunately fails to depict the dangerous
situation in the employment sector.
While the greates¢ aggression s being
commiited on the Indian working class
by the big industrialists and monopolists
m the way of illegal lockouts and lay
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offs, the gentleman who heads the Labour
Ministry comes to the conclusion that the
Indian industrial relations have improved
The pont is that the employment situation
i the country 1s dangerously alarming

+ Officially 1t is being stated that about
two crore eightythree lakh people  are
unemployed, but in reality according to
our estimate or the estimate of eminent
economists more than one-third of the
labour force of the country s either fully
unemployed or partially unemployed
Therefore, this is the situation in which
we seek to discuss not only the industnal
relations, but the condition prevailing n
the employment sector

Who does not know that the greatest
labour force of the country ig the agri-
cultara) labowr? Byen after thirtysiy years

o of India’s freedom, no law has  yet
been enacted concerning the welfare of
the biggest labour force Statatory
minimum wage been demed to them,
There 13 no employment guarantee given
to them Mimimum wage of the agricul-
tural labour is much below the minimum
fixed by the Government Even the ma
termty leave for the pragnent agricultural
women workers is denied, This is the
situation in the sector of agiiculture
where the largest volume of labour force
of the country resides This is because
the Government has refused to carry out
land reforms, this is because there has

Yhardly been any generation of additional
{abour employment gpportunmities in  the
ruraj sector All that is bemng said 1s
that the Government has been launching
employment generation schemes and po-
verty alleviation programmes I call
them a total hoax because the work that
is generated is casual in nature

The most important pait of the story
1s that job opportunities in the country as
a whole are declining steadily and it is
not in the private sector only, it is also
in the public sector 1t is because the

e growth of the Indian economy is glow and
tardy T claim thai the Indian economy
has entered into a phase of abject stag-
nation, Therefore, generation of addi-
tional employment opportunities s shrink-
ing This is one part of the story.
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Another part of the story is that the
people who are already thereon, the
jobs are being throwyn consistently wviolat-
ing the labour laws and the Government
remains as a ghamelesg spectator, Lock-out,
lay-off, retrenchment closure is a common
feature throughout the country The
pomt 1s that an attack is being launched
by the owner of the machine on the man
who runs the machine,

1986 ]

In our country there has always been
a jugglary of statistics, particularly sup-
plied by the Mumnisters, because the M-
sters have been supplied with by the
people who work i the department. I
have also got another set of statistics
The Labour Mimster has been cunning in
quoting number of cases He did not
say bow much were the number of man-
days lost According to a reply of an
unstarred question the Minister has sta-
ted that mandays lost due io lock-outs in
1984 was 16,068 million days  Just one
year after, it has gone up to 17 957 mil-
lion mandays Therefore, increasingly
lock-out has been affecting the mandays
I would like to know if that is an evi.
dence of improvement of industrial re-
lahons for which the gentleman  who
heads the Ministry secms {0 be boasting
Madam, the point is, the lock-out had
been taking place violating the laws of
the land At least there has been one
Government in the whole of India which
had demanded that there should be an
enactment by the Central Government
banning retrenchment, lock-out and lay-
off It 1s no other Government than the
Government led by the Left Front in
West Bengal

DR G VIJAYA MOHAN REDDY
(Andhra Pradesh) Andhra Pradesh also

SHRI GURUDAS DAS GUPTA Of
course, Andhra Pradesh also

Now, the pont is there has been mo
response?  What does it mean? It means
objectively the Government of India does
not want to ban lock-out and lay-off
What 1s the result? It is resulting in total
violation of labour laws by the big in-
dustrialists everywhbere in the country.
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Madam, if you will not qind, let me
quote some of the facts and instances. I
hope the Ministry concerned will take
note of it
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The HOPE textile in Indore under
great Poddars was locked out for the last 8
months, Do you know the reason?
'Iheywantcdtoselltheestsland at
exorbitant price and the Madhya Pradesh
Government did not allow 1t since illegal
sale of excess land was not allowed There-
fore, they have locked out the factory.

Madam, in Amritsar, Punjab, a weaving
and spmning mill has been locked out
by the management. The reason was
the extremists had threatened the Hindu
workers, Therefore, the threat by the
extremists is being used ag an alibi to
lock-out the factory. ¢

Madam, Alembic Glass unit in Banga-
lore has just been locked out because
the management wants to shift the fac-
tory to some other place where the labour

is cheap

In West Bengal the greet Birlas have
locked out the West Bengal Electrical
Construction Company. There is no ques-
tion of taking any prior approval from
the<QGovernment,

The Victoria Cotton Mill under Birlas
in West Bengal has been locked out,
What does the Government oﬁigials be-
longing to the Central Government say?
They have said that the Textile Commis-
sioner has informed them that the mana-
gement has not even the courtesy to
apply for approval, Birla saheb is
much greater than the Government of
India, Why should they care? I am
statiig facts on an all-India scale.

My State of West Bengal happens to
be the worst victim of the aggression be-
ing committed by the monopolists. These
have been abject aggressions end  West
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Bengal seems to be the greatest victim
of lock-out and lay-off at the present mo-
ment of time. Only within a span of
two days three jute mills have been locked
out rendering 15,000 workers jobless.

At the present moment of time in West
Bengal 10 jute mills are locked out, 2 .
textile mills, 17 engineering units, 270
big and 110 small units are closed down.
This 15 the picture of improvement of
industrial relations which the gentleman
who leads the Labour Ministry is boast-
ng of,

Madam Chairperson, on an all-India
scale about 75 textile mills are under lock
out  In Faridabad, near Delhi, 35,000
workers have been laid off recently,

Even the NT.C, Madam, of the
Government owned private sector have
tretrencheqd the workers. The NTC have
thrown out of jobs nearly 15,000 workers
undaunted of any violation of labour
laws  That is how the Government is
bemng run

Madam—You must have learnt of Ram.
Our Indian mythology speaks of Ram
But there are many Rams not as bene~
volent as mythological Ram.  There is
oue Bharat Ram. He has a DCM factory.
They have decided to wind it off The#
reason was, they would like t0 sell the
property at an exorbitant price and that
will fetch much greater profit than what
they will earn by running the factory.

Madam, these are some of the instances,
the mgnner in which the labour laws of the
country are being violated with impunity,

Madam, the Planning Commission has
suggested that the public sector umts
which cannot be nursed back shoulg be
closed down Madam, may I ask the-¢F
Minister concerned, why there 1s a health
disorder in some of the public sector
umts? Not mental disorder, It is because,
of the totally corrupt, ineficient manage-
ment policy,
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I had been to Durgapur and there two
thermal umts were closed down, because
there was a fire ~ Why there was a fire?
Because some of the recommendations of
the previous enquiry comnuttee was not
carried out Therefore, mismanagement
leads to disorder and disorder is being used
as an argument to close down the factorses,
Madam, at least, the Labour Mimmster
bhas beep kind enough to accept sickness
as a growing mepnace Sickness or 1
should call it fraud of sickness is bemg
committed on the working class and on
the Indian economy as a whole What is
the figure? In 1983, there were 66062
sick units  Within a span of two years,
it has gone up by 50 per cent and now
it is 99, 668. Mr. LK Jha is there He
should corroborate what did the Reserve
Bank of India state about it The Re-
serve Bank of India bas stated that only
in two per cent cases, it is labour indiscL
phne which has resulted in sickness In
98 per cent of the cases, it is mismanage-
ment, corruption, downright loot and
violation of the laws of the land that is
responsible for the growing menace of
sickness of the units, and even after that,
Government remains 3 shame less pectator.
Law is being drafted, commission is being
appointed and something shall be done,
maybe, in the next century to prevent sick-
ness, corroding the Indian economy That
is what we are to learn from our learned
Labour Minister But what is the fate of
the poor workers? One lakh factories

" are closed, It means about 1 crore of
workers have been thrown out of jobs and
even then, our great Labour Mnister says,
industrial relations has improved Sickness
bas become the most profitable business of
the Indian industrialists alf over the coun~
try.

Madam there 1s 3lsy another technique—
1 call it jnvisible retrenchment What is this
invisible retrenchment? In most of the
Government concerns, when people retire,
en employee dies or a person leaves the
job, ny recruitment takes place ty filj up
the vacancy. Therefore, non-recruitment
in the places fallen vacant as g result e‘ther
of retirement or death is being continued.
‘That is a new form of invisible retrench-
ment, Y will just give an example of

1589 RS—8
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National  Textiles Corporation.  The

National Textiles Corporation has reduced
its work Joad by 17,000 in course of two
years The Government itself s indulg-
ing in retrenchment. R.BI has stated
that Government itself 15 increasing  the
prices  Now, I say, Government itself
is indulging m retrenchment 1 our ownd
country

Madam, you must have heard of @ hand-
shake  “Aap tho pamaste jante hai, hand-
shake nahin jante”, but there is a hand-
shake and this 1s not a general hand-shake
but a golden hand.shake. Thjs golden
hand-shake 15 the new high technique being
taken to by the employers to gep rid of
a person It is a premature retirement
Madam. Payment of compensation i3 being
held sut asabait 10 force a man to go odt
of job and this is being practised mostly
in the public sector =~ Madam, the Ral
ways have decided to reduce its man-power
from 17 lakhs to 10 lakhs. ‘This is to
reduce the labour force by 3 lakhs Madam,
the slogan that is being raise everywhere,
particularly, in the public sector is that
there is excess manning  Everywhere, the
Government is haunted by the theory that
there are excess people and since there jre
excess people, therefore there must be re-
trenchment. Particularly, the bogey of ex-
cessive manning is being raised in coal and
steel There is g tendency to displace .
(Time bell rings Madam, I will take two
or three minutes more—the labour by
computerisation also.  Taken together, 1
say that the situation in the employment
sector js dangerously glarming and it arises
out of unashamed aggression being com-
mitted op the Indian working class by the
induostrialists and I warn, I take the fioor
to warn irrespective of poltical affiliations
that Indian working class is not going to
take the aggression lying down If the
present situation continues theer is bound
to be confrontation and the responsibility
of confrontation and its comsequent im-
pact on economy shalf lie not only on
the peop!l who runth industry but
also on the people who remaip silent
spectators when this crisis is continuing.
The Government policy is responsible fer
breeding unemployment,  retrenchment,
lock-out and jay-off I can give the example
of the prestigious | .
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° THE DEPUTY CHAIRMAN: Please

conclude now,

SHRI GURUDAS DAS GUPTA.; Two
or three minutes more, I beg of you, I am
at the endi

St T WML 2 qFT AT IAH G
£AFT
. eawiy: gafa 7 faar @er
ot w2t a.fog

SHRI GURUDAS DAS GUPTA:
Thspk you, Madam, for your indulgence,

aodbosly.

of Bharat Heavy Electricals, a prestigious
Ceatral’ Govergmeny institution. It has run
inla o crisis. becayse of lack of Govern-
mant ocders, Why. thera is lack of Govern-
meat ordes? Because the: Government
Bag started i hawve a coazo for import from
outside, Singe theen is: a crase for import
from outside, twxofore, thees 8 Iack of
oedbrs. Amd since thore: i3 Intk of orders,
thorafors, Bharst Héewy Eleckicals, a
pstigious  insiiwtion.  is iw &  crisia,
Muadam, a pingly-yesis old mag known es
Mbrarfi Desal is gaid tos have @ fad  for
poohibition.. Ndw ié geems that & much
younger person; maybe Malf hiy age, it
having a.fad or a crezs for import,
exceesive import, And thiy philosophy of
excossive is landing the Indisn economy
i & tial mess, witich is gorfously affecting
the emiplovment sector and the industrial
sector,

Madom. st ¢ give another example,
the Gowernment decided to import syn.
thetic grasules and as a result, the jute
industry was affected,

Madam, tap situation is that while the
number of job-seekers is o the rise, the
job opportunities are getting dangerously
reduced, as a result of the Government
pohci'es. There is total absence of fand
distn’buuon And since there is no Jand
?m;u??;uvt—:dnjr 10 per cent of the land

a3 distri there js pardl 8CO,
‘:z uﬁd!ﬁona!‘iob opportuniﬁesyinaltllyx'e rurI:\?
, . Thirdly, Madam, there tot.
feglocr of th  rights of  assicultoral
hbour. Fourthly, Madam, there is total
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and abject fallure op the part of the Go-
vernment to protect workers from illegal
closure, lock-out, lay-off and retrench~
ment, leading to industrial sickness in the
country. The Government itself is follows
ing a policy which is breeding unemploy~
ment, Madam, the Government  whicl
has declared en amnesty for FERA viola-
tors, is also responsible for violation off
labour laws in our counfry,

Therefore, Madam, I only suggest that
the Government of India’s policy, its totad
economic policy, should be re-shaped to
meet the situation arising out of the in~
creasingly alarming employment situation
in the country. When more than 50 per
cent of the labour force in the country is
unemployed. It wil] have its repercussiony
on Indian politics slso, Bhindranwale
and his army bad their strength ip the un-
employed youth of Punjab, The Gorkhu-
land agitation has its influence mainly
among the unemployed youth. Theres
fore, the problem of unemployment must
be fought with radical policies and iR
order to do that, radical policies must be
ovolved, The Government must take it ag
& national problem.

While comcluding, I woukl only say
that the statement given by the hog,
Ministey is devoid of any truth, It does
not reflect the gravity of the situation,
The bon. Minister is only ignorant of the
present sitnation. which has arisen out of
the menacing problem of unemployment,
Thank you.

THE DEPUTY CHAIRMAN: 3hrd
Sukomal Sen.

SHRI NIRMAL CHATTERJIEE (West
Bengal) Now. sisterly indulgence.

THE DEPUTY CHAIRMAN. And
brotherly cooperation,

SHRI SUKOMAL SEN (West Bengal) :
Madam, I am disappointed at the statement
It 13 most disappointing that while mn the
country thousands of workers have beom
thrown on the street ard hundreds of
industrial units are getting sick and w
number of themare being locked out or
closed, at that time our hom, Minister
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has come out with g self-complacent
statement, a statement, full of  self-
eulogy. I hope that the hon, Minister
will be bolg enough to face the reality,
instead of hiding certamn facts. If we sce
the history of the last three or four years
or particularly in this decade we find
these lockouts, closures and sickness
have severely gripped the ndustrial
climate of our country and there is no
admission of this grave reality by the
Minister in his statement. I am not go-
ing into the figures of 1983-84, Let us
take 1985. There were increased lock-
outs and closures in industrial units and
more and more industrial units were getting
sick, Why? Why was it happening? No
argument no explanation, has been
offered by the honourable Minister why
these industrial units are being locked
out or closedq or are getting sick. Here
the honourable Minister said in a wvery
complacent mood that in 1985 the
total mandays lost were only 29.37
million as compared to 56.03 million in

the previoug year. Even out of
these 2937 million manday; lost
during 1985, I would like to know

bow much of it was due to lockout, how
much was duoe to closure, and how much
was due to strikes, I find from one
statement by the honourable Mfinister in
reply to an Unstarred Question in 1985
that out of the 29.37 million mandays
lost, the mandays lost due to strike were
11.414 ang due to lockouts 17,957. So,
the loss due to strike was less and the
loss due to  lockouts was more. So,
whether the units will be locked out or
they will be opened will depend on the
mercy of the managements And this
deteriorating  sitnation is due to the
policy of the Government, the policy of
industrial management Tt is not due to
strikes, not due to workers’ agitation,
but it is due to the merciless exploitation
of workers, due to the severe
greed on the part of managements
to extract more and more from
workers That is why managements re-
sort to lockouts and closures and the
Government remains a silent spectator

This 1s a fact which the Government
should have admitted Now, one point
the minister made was that sickness in
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smaller units 1s more than in larger and
medium units We know very weil m
our country at the present moment the
number of sick units stands at as much
as one lakh out of which most of the
umts are smaller, small-scale umts. What
18 the reason that small-scale
industries  are  getting sk more
and more? Is 1t dug to the poly
of the Government, that the Govero=
ment follows, such a policy that only
larger units will be able to survive, mot
the smaller ones? T give you one exam-
ple. When we had a disdussion onm the
new Textile Policy, we warned that due
to the new policy more and more wea-
vers, powerloom workers, handloom umts,
will be ruined and that the policy of the
Government 13 to pamper bigger units
which can spend more money, which can
cesort &y diversification aad moderisation
and which alone can survive, that the
smaller units, pasticularly powerlooms,
will be ruined. It, in fact, has happend
now. The Minister also stated that
smaller units are getting sick mory and
more than the larger ones, It is due
to the faulty pelrcy, faulty industrial po-
hicy, of the Government. Now the
problem is before industries are closed,
they get sick and ultimately fhey are
closed. What i the policy of the Govw-
ernment to revive the sick units? Here
the function of the Ministry of Indusiry
also comes in, the function of various
other Ministrieg also comes in. The
Government has set up the IRBI for
financing the sick umts in order to revive
them What is the purpose? I will give
you one more exampile. In West Ben-
gal, there are 116 unitg which the IRBI
took up for revival by giving assistance.
But, out of the 116 units, they have been
successful only in respect of 37 units and
m  the case of the other they could not
succeed at all What ig the reason? The
reason is that the TRBI and other guch
financial institutions are acting in such a
way that they are mot helpful to the
units which are going sick

Now, Madam, when the industrial units
go sick—itis reported in the various news-
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papers and it is being mentioned by other
sourceg also and to a certamn extent, there
has been admission by the Government
also—huge amounty of bank momey, are
locked up in the various sick units. Ac-
cording to ome estimate, about five thou-
sand crores of rupees are locked up in
the sick industrial units, Whether it is
five thousand crores or less is immaterial.
But it is a fact that huge sums of bank
money are locked up in thesy sick units
and reason js, 88 my friend has pointed
out and even ag the Reserve Bank of
India’s evaluation has pointed out, mis-
management. It is due to ‘mismanagement
and it is dus to comruption and nepotism
and it is due to these factors only
that most industrial unitg are getting sick.
It is not only due to mismanagement or
corruption or exploitation or mepotism
but it ig also due t6 the policy of the
Government that industries are getting siok
and even very viable wnity are getting
nckduetothebadpohmoftheﬁw
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whcntbemdmtrywnsontheverge
But, becatuse of the movement
of workers and becaiwse we took
op the issye in Parliament, some orders
have gone to them and the industry
started working now. 1 would like
to cite another example also.

In Durgapur, there ig ths ACC-—Bab.

Tt hag other units also in Karnataka and
a tota] of 7,000 workers are employed
in these units. Now, Madam, thig factory
manufacturing very-high-quality

s
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boilers for our power plants which are
essential for our country. But thuis Com-
pany does not get any orders and this
Company is order-hungry’, Because of
lack of orders, Madam, this Company is
going into liquidation and they have gome
to the Bombay High Court for getung
hqudation orders. Now, what is the rea-
son? They are not getting orderg at all
But, in our country, we find that now
thermal plantg and other power plants are
coming up for which boilers are necesary.
Now BHEL is cornerng all the orders
since it has also started manufacturing
boulers. But they are also not in 5 posi-
tion to supply the boiless, to meet the
orders, in time since they ame taking or-
ders beyond their capacity. Why not
the BHEL take the responsibility of part-
ing with a part of the orders and glving
some to Babcock? Why can’t the Gov-
ernment take over Babcock so that it
survives and get some orders as a part
of BHEL s0 that these seven thousand
workers are saved and the wagon-building
industry is also saved? (Time bell rings)
One minute, Madam. It is due to the
policy of the Government that even very
viabl, units are being ruimed and are
going to be rvined and they are going
to be destroyed.

3

Now, take the case of Bengal Potteries.
hisaverybigmitanditisalso a
pPremiey manufacturing upit jn  china
clay in West Bengal, Now, what is the
couaition? Th;,wasuhnombythc
Central Government Jong back. But they
mnotmﬁomhﬁnguandﬂlemm,m.
stead of gmng workmg capita] to them,
is providing money for the wages and
salaries of the workers, Unlesgy the
IRBI anqd the other financial institutions
provide working capital, term loang and
other types of loamg for the survival of
such industrial units, it wou'd be very
difficalt for them revive, Just by giving
money to these units for the wages of
the workers, you cannot make these in.
dustries survive and they will not sur-
vive. (Time bell rings). Just half-a-
minute more, Madam.

Now, take the fertilizer units. Fertili-
Zers industry is not 3 private industry and
it is a Government industry now, There

232
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are umts in Namrup, in Barauni, in Dur-
gapur and i Haldia and now alj are to
be closed down. What is the reason?
Is it due to the fault of the private peo-
ple? It is the fault of the Government
only and it is because of this only that,
when our country is boasting of Green
Revolution for which fertiizer is  very
much necessary, these four fertibzer units
are going to be closed down. It is beca-
use of the policy of the Government only.
(Time bell yings).It is due to the policy
of the Government only our coun-
try is facing such a situation, Now,
Madam, I would hike to put two or three
questiong to the Minister.

Will the Government comsider taking
more prohibitive measures against the ma-
nagement to prevent lock-outs and clo-
sures?

SHRI  VITHALBHAI = MOTIRAM
PATIL (Gujarat); And stnkes also.

SHRI SUKOMAL SEN: With regard
to strikes, yoy have already done it.
(Interruptions) You have done it thro-
ugh ESMA. ceee .

SHRI K MOHANAN: It ig the right
of the workers. (Interruptions).

SHRI SUKOMAL SEN: You have al-
ready dome it through ESMA.And it is
becaus, of lock-outs that workers are
thrown out. (Interruptions)

SHRI K MOHANAN: They are like
serpents. (Interruptions).

SHRI SUKOMAL SEN Second ques-
tion 1s whether the Government is pre-
pared to take over the national gix closed
and ‘ocked out industrial units Last
questron is whether the Government will
nationalise Bengal Potteries, whether they
will take over A CC Babcock and whe-
ther they will stop the decision of closing
down the four fertilizers units of Durga-
pur, Barauni, Haldia and Namrup.
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SHRI V. GOPALSAMY  (Tamil
Nadu): Madam Deputy Chawrman, ag the
time at my disposal 15 very short, T would
like to confine myself to the plight of
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workerg who have been thrown out of
employment due to closure of  certain
mulls 1n the State of Tami! Nadu. Madam,
eight textile mulls in Tamil Nadu have
been closed and about 7,000 fannlies
have been subjecteg to suffer penury and
starvation. Vasanta Mills~closed; Bha-
vam Mills—closed, Radhakrishng Mills—
closed, Padma  Mills—closed;  Akshay
Textiles, Tarm] Nadu Spinmng  Mills,
Ramakrishna Industries and Mettur Mills
have been closed. A"l thege eight mills
have been closed, ong of two since 1983,
some of the mulls since 1984, And the
Government of Tamil Nada also has
appealed to the Central Government to
extend financial assistance so that  the
mills could be re-opened and the workers
will no longer suffer But the Central
Govenment has turped a leaf ear to  the
cry of these 7,000 families Now, the
Mimster comes here says that the Gov-
ernment ig very much concerned and
interested in protecting the welfare of the
labour In that case, why have you
not taken steps to provide financial as-
sistance, ag you gid previously to  the
mills in Kanpur and one or two mills 1A
Ahmedabag some yeaps back? What for
are you not extending it? Is it because
of the double standards that you are la
ways applying as far ag Tomil Nadn is
concerned? And the Central Government
has stated if they cxtend the fnancial
assistance to the State Government. fthat
will be adfusted in the Plap Outlay. That
will definitely affect the developmental
expenditure of the State, So, it is yomur
responsibility to safeguard the welfare
of the labour. You could request some
of the nationalised banks to provide
financial assistance directly tc the mana~
gement or to the Tamil Nadu Govern-
ment  And i you yourseM extend the
financial assistance fo the Tamil Nadu
Government, the mills could be taken
over by the Tamil Nadu Government, snd
these 7,000 famifes who are suffering
starvation can be protected. Therefore,
T want to know from the %on, Minister
whether the Central Goverament. after
all these three or four vears, wil mow
come forward 1o protect the welare of
these 7,000 famities in Tamil Nadu, 1

¥ant a categorical reply from the Minis-
ter
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SHRI V, NARAYANASAMY (Pondi-
cherry) Thank you very much, Madam,
for having given me this opportunity, I
have gone through the statement furnished
by the hon, Minister, No. doubt, the
Minister is dynamic, but the statements,
it seems, is not dynamic,,,

AN HON. MEMBER, Dynamic or
d'w‘w? »

SHRI V. NARAYANASAMY: be~
cause the hon. Minister blows hot and
cold in his statement, The hon, Minis-
ter has said in his statement at page 2
that’ the number of small scale jndustries
which have become sick has increased
from 93,282 to 97,890. The number of
small scale industries which have been
closed in 1985 is 5,000. If you consi-
der those statistics, if you also consider
simultaneously the number of . workers
who have been affected by the closure of
those mills, it may even go up by ten-
fold. Already tliere is existing unemploy-
ment in the organised and unorganised
sectors, Madam, I woyld like to say
that there are three hundred million wor-
kers in the organised dand unorgamsed
sector. But we are taking care of only
30 million workers in the orginised sec-
tor and the problems of the unorganised
labour have not been locked into and
they are not being cared for, Even in
the case of this sector, thé industries
which 'have been closed in 1986, up to
September 1986, is 81, Aconrdmg to the
Government calculations, the labour
bureau’s calculations, the number of
mandays lost is five million. Therefore,
in 1986 itself the unemployment problem.
is getting accentuated and a very large
number of persons have been sent out of
employment due to closure of mills and
also due to ‘closure of sick units,

Madam, the hon, Minister’s statement
is just like giving us the particulars to
show that there is a slight improvement
in the condition of labour as compared
to the position in 1984-85. Now, we are
not, at that pointed issue. We, cannot
go -into the comparative aspect. Madam,
T would like to submit that this is  the
calculation which has been given by the

[RAIYA SABHA]
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labour bureau, What is the position
about those who have not entered that
feld, may I know? Where is the cal-
culation of figures from Voluntary

cies? ‘They are giving the official figure.
What is the actual unofficial figure about
the closure of unmits, about persons who
are unemployed on account of closure,
lockouts and industrial sickness, My hon,
Minister has not touched that aspect of
the question. He has conveniently omit-
ted that,

240

Madam, I would like 1o show that in
1985-86 the hon. Minister says in his
statement at page one that the number of
industrial closures has marginally increas-
ed, frem 188 t0 203 in 1985. He says it
has marginally increased. More than
three hundred units have been closed and
the hon, Munister says it has marginally
increased,

Madam, the new textile policy has been
announced, There is the question of
rehabilitation of workers whe have been
sent out of employment because several
units have been closed in the textile sec-
tor. But I would like fo krrow from the
hon, Minister whetber this textile policy
is working well, whether it is benefiting
the labourers who have been sent out of
employment, The rehabilitation scheme
which has been announced by the Gov-
ernment has actually given benefit to
workers as such because this is a very
serious problem some of the public sector
undertakings in the textile field and also
in other fields and some mills in the
private sector have been badly handled.
Madam, what the management does is
that it simply gets the benefits from the
Government, opens the Bill, diverts the
funds from one unit fo other unit, which
they propose to start later and abandom
the mill and whole burden is cast on the
shoulders of the Government. Then the
Government wants to revive the sick unit
and the workers suffer, The plight of
the workers has not been considered
either by the private management or by
the Government, ‘They say that this
new textile policy is going to develop the
handloom sector and the powerloom sec~
tor in a small way,
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Madam, I would like to know from the
hon, Ministey how many workers, who
have been sent out of employment, due
to the closure of textile mills and due to
the announcement of this new textile
policy, have been given benefit. I would
also hke to have a . further clarification
from the Minister because he says that
under the Industrial Disputes Act the
disputes are being settled by preventive
mediation, I would like 10 know how
many cases of preventive mediation have
been successful. The tendency in  the
private sector and the public sector in-
dustries is that the workers submit their
demands, afterwards they pursue those
demands, they receive no reply from the
management, then the workers give notice
that they are going to resort to strike
and even if they go on strike there 1s
no satisfactory response from the mana-
gement, When the workers® agitation
is intensified, then they go to the workers
and say that they want to settle the mat-
ter and in that too the management does
not budge an inch and the workers’ in-
ferests are very much affected.

This ;s the tendency of the manage.

ment. Therefore I would like to

T 00 P.M know what steps have beep taken
by the Government t, settle

the disputes, because in my
humble opinion, the Industrial Disputes
Act which exists today is not giving bene-
fit to workers, because the labour officers
have not been given the powers. Many
of the conciliations which take place fail
and the matter is sent to the Government
and then it goes to labour courts. T would
like to know from the hon, Minister
whether he has any proposal to revitalisg
the machinery and give more powers to
the labour officers who have been in the
field, for the purpose of settling the dis-
putes, "

The hon Minister says potential areas
of labour unrest and disputes are being
continuously monitored, How is it being
monitored? The hon' Minister has used
very high sounding words, I want to
know whether this monitoring is working
well, because in many States, in several
areas, the labour machinery s not at
all working properly, 1 want to know

[27 Nov. 198 ]
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how the hon. Minister is going to revi-
talise the machinery. 1 aiso want to
know that how many cases of manage-
ments violating the labour norms, have
been detected and pumshment awarded.
Let them give the figures, The hon.
Minister, in his statement, says that lab=
our unrest snd industrial relations are
showing improvement, Labour unrest
is only because of th¢ management; it
15 not because of workers attitude. It is
because workers are not taken into con-~
fidence, They do not know how the fac-
tory is thriving. ‘They do not know what
is happening in the feld, Therefore, I
would like to know whether workers® par«
ticipation has been given a thrust either
in the private sector or the public sector.
I want these clarifications from the hoa.
Minister.

DR G VIJAYA MOHAN REDDY: 1
want to state that the problem of sickness
of industries 13 not a sudden phenomenon.
This problem existed previously and has
been existing now for a loag time. One
can cure a sickness but one cannot cure a
sickness which makes profit.  Sickness 18
growing so also monopolisation is growing:
also, concentration of wealth is growing.
Our friends were talking about the story
of Midas touch., I request the Governe
ment to take a lesson from that story Gold
is not everything; you cannot zat gold.

According to the statement, 1 1979, the
number of sick units was 23,396 which in-
creased to 23,742 in 1981 and there has
been a steady increase, This year, the
number is about 96,000 or 97,000. So,
this phenomenon has been there. But my
complaint is that the Government has been
criminally callous and is  continuously
callous and has not taken any gtzps to tac-
kle the problem. Number of crores of
rupees are writtey off and laghs of wor-
kers are thrown on the roads to starve.
This has been because of a collusion bet-
ween the industrialisty who make 2 unit
sick and the jending institutions, the banks,
the burcaucrats and the politiclans with
a clout. This is top big a combination
for the Government to break, and the
Labour Minister cannot do anything but
sing an alibi = Because of this, there is
no investigation.  Assurance to, set up



943 Calling Auention
10 a matter af

[Dr G, Vijaya Mohan Reddy]

stamkling committees for the units which are
going sick, -So that there could be an
investigation, Jmas been given a go-by. On
17th of March, 1983, ip .the half-an-hour
discussiay in Rajya Sabha, the hon, Minis-
ter of State for Industry stated: “The
admimstrative Ministries have exammed tire
mpatter and da Dot ‘consider any need to
set up, the stapding committees.”  That
means they do not want any investigation
into these matters, This stand has  been
taken because the big business houses_are
afraid that any investigation will lead to
the exposure of the momeys which they
have to pay back. One lakh industries
are gick. Millions of workers are on the
roads. ‘There are reports of suicide. What
does the Labour Ministry say? They are
entitled to retrenchment allowance, jay-off
allowance; let them take it and go. More
than this, there 48 mothing which the Lab.
our Ministry can offer.

This s the gad plight of labour laws-
With this background, the Government
elaimg that during the 'Seventh Five-Year
Plan, there wonld be no unemployment.
Not only that. They-also claim that even
the backlog will be cleared. In a coun-
try with 50 per cent of the people below
the poverty line, with the entire rural life
collapsing and with the procapitalist atti-
tude, which has resulted in one lakh indus-
trial units becoming sick, if you say that
we will be able to achieve anything signifi-
cant in the matter of solving the unemploy.
ment problem, we are living in a  fool’s
paradise. How can yon believe that?

In thig atmosphere, we are very much
taken aback by the statement of the hon.
Prime Minister that any public secto, mnit
ywhich is rupping at a loss has no right
to contimge. ‘Therefore, the - Democles’
Sword is hanging on the heads of the majo.
rity of the workers of piblic sector units.
The same combination of forces which
bave made the private sector units sick
are mekifg the public gector undertakings
also gsivk.

At least 50 per cent of the public
sector units are today -sick The IDPL.
which is a premier concern producing bulk
drugs has an accumulated loss of Rs. 170

[RAJYA SABHA ]
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crorgs whilp thg mult-national drug com-
panies gt the expense of the LD.PL.
bave made hundreds and hundreds of
crores of rupees of profit. The Visakha~
patnam Shipyard has incurred a loss of
Rs. 70 crores this year. ‘The coatractors
and multi-nattonal collaboratorg are runp-
ing away with all thiy money and much
more. As a result of this, the workers
have to guffer and face retrenchment, This
is a very sorry state of affairs. 1In this
atmosphere, we hear the higher-ups in
Government saying that the Indiap worker
is the most inefficient jp the world. What
else is required? This statement is enough
to allow retrenchment of workers to go on
right rovally,

That i3 why, I say, the problem B
immense. Government should show ginceri
and tackle it with firmness. Ag one of
our friends on the treasury benches sai
our hon. Finance Minister has also said
very recently that there is no alternative
except to implement the scheme of wor-
kers' participation in management of
industries, There is po alternative, This
has been stated by no less a persop than
our hon. Finance Minister only two-
three days back. Unless you allow workers
to partlcipate in management of industries
and give them responsibility, you will not
be able to improve the economy of the
country  The Finance Minister has
realised ¥his The Labour  Minister
shonld have fhe gots to ‘Implement this
programme,

‘One last point, Madam, In Andhra
Pradesh, in spite of many difficulties.eco-
nomic difficulties, drought, floods etc., in
which crores of rupees have been lost, it
spite of «ll these things, we are the ouly
State which hag no sick unit. There may
be two or three, but this also we will be
able to tackle, This shows we are sin-
vere. 'Hf we are sincete, the resuls wib
flow. Thank you.

SHRI GHULAM RASOOL MATTO
GAMMU AND KASHMAR): Madam De-
puty Chairman_Jjn reply to the Calling
Attention Motion, the hon, Minister has
given seme statistics in connection with the
labour gituation, I think, statistics whigh
show the comparative position as bad,

—
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worse or worst, need not be given. How-
ever the statistics which show the com-
parative position as good, better or best
may be given Madam, the Labour
Ministey has a two-fold role to play. One
is, he has to look after the implementat on
of the labour laws. This role, perhaps,
he is performmg

But the second role and the most im-
portant role, to my mind, is to stop such
labour disputes anising Here it is not he
whg 15 involved alone

As far as his first role as a  Labour
Minister is concerned, for the last four to
five years that I have been here in this
House, I have been seeing every Labour
Minister coming out with a statement and
it 13 on record, that he will bring for-
ward a comprchensive legislation  after
having consultations in the tripartite meet-
ing and all that So far, no such com-
prehensive labour Bil] has come in The
Minister may argue that a tripartite mest-
ing was convened but there wag no
consensus of opimon But that should
not deter him from bringing forward a
comprehensive Bill. If there is no
unanimity or consensus at the tripartite con-
ference, the responsibility devolves on the
Government After all, the tripartits
conference is being summoned to know
the views of the various parties If a
cansensus is arrived at it is very good,
but if the consensus is not arrived at it
is the duty of the Government to  sé®
what can be done in this respect There-
fore, to begin with, T would like to have
an assurance from him that he ig goingz
to bring forward a comprehensive labour
law Bill, and also he should tell when he
is going to bring it before this House.

The second important role for him is
to see that the labour unrest is stopped.
There the Ministries of Textile, Industry,
Energy and Finance, etc all are involved.
T would like to know whether the Govern-
ment has evolved a mechanism through
which these issue like this where geveral
Ministers are involved cap be  settled.
Here T will give two instances  The st
i about the sick umts in the private sec-
tor The Prime Minister is on record
to have said the other day that ‘the Gov-
ernment will nat take over any sick units
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If that is so, what is the alternative? The
other day, at seme forum I stated that in
that case, any private industrial unit which
has gone sick and which has been given
ample gpportunity by the labour depatt-
ment to remove that sickness, should be
sold out by public auction, even for one
rupees, but the condition is that the buyer
has to rehabilitate this unit, he hag to
Tun the factory in whatever way he wan:s
to do Similarly, there is the question
of depreciation I am also a gmall scaie
industrialist I am also getting benefit of
depreciation, But what 1s  depreciation
benefit? Your machinery gets depreciated
and 1n  lieu of that depreciation zertain
concessions in jncome-tax is given Is the
Government gerious about it? The Govern-
ment should see to it that the depreciation
amount for which rebate is given in in-
come-tax is kept as a reserve so that when
tha. need for replacement or modernisation
arises, the money could be utilised out of
that source. 1

I have given these two small instances to
impress upon the Minister how he can
play his second role. That would help
in avoiding sickness T would like to ask
the Minister, what are his plans about the
two roles that I have envisaged before him?
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1970 Inter-State Migrant Workmen (Regu-
lation of Employment 4nd Conditions of
Service) Act, 1979, Equal Remunera-
tion Act, 1976, Employees Provident
Fund Act, Employees State Insurance
Act, Payment of Gratuity Act
ﬁzugwfﬁm%f*aga‘rmw
g T Sy "rod € T gragn %
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THE DEPUTY CHAIRMAN  Shri
Vardara) Two minutes only,

SHRI G. VARADARAJ (Tamil Nadu):
Madam Deputy Chairman, this is the
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first time that I am getting up after your
taking over, and even then there js the
restriction of two minutes.

THE DEPUTY CHAIRMAN: It s a
concession, Otherwise, youy name was not
there

SHRI G, VARADARA], Thank you }
appreciate the gstatement given by the
honourable Minister of Labour.

SHR] V GOPALSAMY Madam, he
represents the industry of Cowmbatore, He
knows the subject.

SHRI G VARADARAJ. Madam, 1t s0
happens that many of my colleagues have
mentioned about various factors which lead
to sickness in the industry, Well, I do not
want to touch upon the very sensitive
area where, to some extent, the various
trade unions also contribute for the sick-
nes 1n industry, My dear colleague there
is also watching me right now. But I want
to specifically come to the point.

SHRI GURUDAS DAS GUPTA: Give
one example, gentleman,

SHRI G. VARADARAT: We will discuss
outside,

THE DEPUTY CHAIRMAN:
don’t interrupt him

Please

SHRI G VARADARAJ: Madam, pnow
I would like to come to the very specific
subject of sickness in the textile industry.
Primarily, spinning industry is predominant
in the four southern States of Tamil Nadu,
Karnataka, Kerala and Andhra Pradesh. At
the moment, because the textile policy is
not fully implemented as a total package,
the spinning industry 1s suffering a lot and
quite a few textile units, particularly in
Tami] Nadu, have gone sick. Many times
the Tamil Nadu Government used its good
offices with the Labour Mumister here and
also the Finance Minister to find a solu-
tion and suggested ways and meang to
open these closed textile units where, as
my colleague, Mr. Gopalasamy, has men-
tioned, six thousand families are suffering
because they are out of jobs.
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In his stafement the honmourable Minis-
ter hag meentioned:

“Government have taken a serieg of
steps to combat industrial sicknesg and
rehabilitate sick industrial units through
a package of assistance extended by
the bankg and financial institutions.”

1 would like to know from the honourable
Minister whether there is any package plan
for these textile mills in Tamil Nadu and,
if not, why there ig a different treatment.
The Gujarat Government gave a cerfain
packige plan which was agreed. I Pondi-
cherry there was a closed textile mil] and
one for that also was agreed to by the
Gentral Government. But, unfortuaately, so
far, in Temil Nadu the Central Govesn-
ment has not stepped ip to assist these tex.
tle mills. T would like to kmow why.

Again, in page 2 of his statement the
Minjster says:

“Government, have been keeping a
" close watch over the indusiris) relations
situation in the country. Potential areas
of labour unrest and disputes are being
continuously monitored in order to seo
that preventive action ig taken t, resolve
disputes and remove the canses of indus<
trial unrest at the incipient stage.”

Now, if you take Tamil Nadu, for instance,
there are no indbstrial disputes at all and
relations between the emplovers and the
employees are very very cordial. But ip the
package plan which the Minister is con-
templating, does the Goveroment have any
idea of having one union for one mdus-
tey? If it is there, when do they want tO
implement it? If it is not there, is the
Government coasidering to have one unioa
for one industry? '

At the same time, I earnesily appea] to
the Labour Mimister to prevail upon the
Pmance Ministry to see that immediate
financial assistance is given to reopep the
closed milly in Tamil Nadu.

Thank you very much, Madam,

SHRI P. A, SANGMA: Madam, I am
grateful (0 the hon. Members who have
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highlighted the problems of the working
class in oty country, the health of the indus-
try and thereby the economy of the cout
try.

At thp very outset, I waat to make one
thing very clear. That I am being com»
placent sbout the whole sityation, some
allegations have been made, I am rat, And
no responsible citizen of this country can
be complacent about any situation that
happens in our country, which is not in
the interest of any section of the pevples
The fact is-that thera were 665 lay-offs in
1985—1 have furnished thp figures—affect-
ing 99,000 workers, The fact is that 203
unit; were closed down ig 1985 affecting
31,270 workers. The fact is that there arg
99,668 sick units, Jarge, medium and small,
Rs. 3,805.17 crores from the finarcial
institutions are locked up. This is cértainly
a matter of great concern for all of us,
aot only to the Labour Minister of this
country, The whole House has expressed it.

What I stated in my statement is that
there has been no increase in the Labout
unrest in our country. This iy what I have
stated, And for that I havp said thas if
we look at the figures of lay-off, the
figures have comg down. Mot that I ams
happy with the figures that have coms
down. ..

SHRI GURUDAS DAS GUPTA: My
specific question is whether it is the sadho
ip the case of Jock-out, Hag there been an
increase in lock-outs er not? That 1s the
point.

SHRI P. A, SANGMA: There has beed
ap increasg in the 108g of mandays due
to lock-outs. I have made the point in
the statement T had a number of occasions
to tell the House. In fact, in the Ilast
session of Parliament we had a full-fledged
discussion on the working of the Labour
Ministry And your point is very right that
the number of mandays lost due to locks
outs have gone up compared to strikes.
So, this is the trend, This is the fact.

SHRI SUKOMAL SEN. Where hag the
Congress map gone?

SHRI P. A SANGMA: I am a Congress
man,
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SHRI SUKOMAL SEN. No The Mem-
ber was asking why the strikes should be
banned. Let him know that strikes are go-
mg down anq that lock-outs gre increas-
ing.

SHRI V. GOPALSAMY Somebody was
shouting that strikes were gomng up.

SHRI P. A SANGMA- I am got sup-
porting strike at all. T am only saying that,
comparatively the number of mandays lost
due to lock-out has gome up. But, both
are not desirable for this country at all.

SHRI ATAL BIHARI VAJPAYEE
(Madhya Pradesh). You compliment the
labour and condemn the employers.

SHRI P. A SANGMA: T gm compli-
meating the labour. Why not? I am com-
plimenting the labour. In fact, because
there has been ap improvement in the
Iabour relations situation in the country
and because our working class has worked,
this hag found expression in the growth
rate of the industrial production in our
country. In the last ten months of this
year there hag been 6.5 increase in the
industriaj production as against 5.8 of the
Afll-Tndia figure during the Sixth Five Year
Plan, the whole of the Plan. Therefore, it
has found its expression So, 65 was the
growth in the ten months against 5.8 dur~
ing the Sixth Five-Year Plan. So, 1 am
only making a statement that looking at
the figures comparatively in the last two
years, which, have given, even if you look
at the figures in the last five years, you
find that there has been a progress in the
mndustnial relations in our country ‘The
number of man-days jost and the number
of disputes have considerably come down.
This is a very good trend, I should say.
We should be happy But that does not
mean that evervthing is all nght There
are a lot of things which need improve-
ment T would like to make onlv one point,
which, I think, is very important The
maintenance of industrial relations in our
country 1s primanly the job of the res-
pective State Governments, It is the duty
of the State Governments to create an in-
dustrial climate and a better atmosphere in
their respective States T cannot do .t The
Central Government canont do it So, the
industrial situation whether it is in the
case of lock-outs, or in the case of strikes
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or 1n the case of any other method, the
prnimary responsibility lieg with the res-
pective State Governments. It 1s they who
have to manage 1t and it is they who have
to create a conducive situation.

SHRI GURUDAS DAS GUPTA:
(Interruptions)

SHRI P. A SANGMA: I am not quot-
mg a figure of West Bengal,

SHRI GURUDAS DAS GUPTA:
Madam, I want a clarification.

THE DEPUTY CHAIRMAN No
please.

SHRI P. A. SANGMA: If I quote West
Bengal figures, I know you will oot sif
down. Therefore, I will not quote it.

THE DEPUTY CHAIRMAN: Pleaso
let him finish You have raised all theso
points in your speech and he is now
answering them,

SHRI SUKOMAL SEN: What was the
reason for sickness in the public sector
undertakings?

SHRI P, A. SANGMA: I am very happy
that Mr. Gurudss Das Gupta has raised
a very important question of agricultural
Labour in our country. Out of 296 milliot
working force in our country, 194 npil:on
belong to agriculture labour. And we have
not paid our attention to that. I have been
making %his statement repreatedly, In fact,
in the last Consultative Committeé meeting
on the suggestion of the hom. Member,
Shri Gurudas Das Gupta, we decided to
discuss only this problem in the next Con-
sultative Committee meeting to be held
on the 3rd of December. It was on your
suggestion, Mr Das Gupta. I am happy
that you have made this point here again,
We are all for it, particularly for the
implementation of the Mimmum Wages
Act, which has found place in the newly
structured 20-pont economic programme,

So many individual points have been
raised The NBCC point hag been raised.
I know this problem Y am not gowg to
say what T am going to do about it but
I may tell you that T am aware of the
problem and am trying to find a solution.
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There are other matters which Mr.
Ashwani Kumar Ji has raised. He has
come to me a pumwer of times. He knows
bhow much we have been trying to sort
out this problem.

1 think Mr. G. Gopalasamy will not
leave me if I do not answer to him, It
is regarding closed milly in Tamil Nadu.
1 must make it very clear that as far as
the policy of the Government of India is
concerned there is no question Of any
discrimination with any part of the couan-
try. In fact, I had two sittings with the
Finance Minister of Tamil Nadu, He
was the Finance and Labour Minister at
that very time, He had also met the then
Textile Minister, Mr. Kharshid Alam
Khan. The hon. Member posed a question
while Gujarat could be helped, why
Tamil Nadu could not be helped. If I
remember very correctly, T am npot very
sure of the latest situation, when we offered
-to the Tamij Nadu Government the Guja-
rat pattern of package, unfortunately they
said that it would not be workable in
Tami] Nadu, So, it is not our fault. We
have offered it, but the Tamii Nadu
Government had reservations. At least the
Finance Minister told me he was not sure
if it would be workable. It is not that we
have not offered them; we have offered
them,

SHRI G. VARDARAJ; We will give a
Tamit Nadu package, you accept it. That
is what we want.

SHRI V. GOPALSAMY: You say the
ball is in their court.

SHRI P. A. SANGMA: I don't say that.
You said while Gujarat could be belped,
why Tamil Nadu could not be, T said
we have offered it.

SHRI G. VARDARAYJ: Tamil Nadu has
given a proposal. Why can’t you accept
it?

SHRI P. A. SANGMA: They have
given a proposal which, I think, the Tex-
tila Minltry i3 considering, Actually the
Finance Minister of Tamil Nadu wanted
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my intervention. He gave 5 press stateme
and thep he came over here, He wante
my intervention. I intervened in the matter.
This is how the discussion came up and
we had two sittings.

SHRI V. GOPALSAMY: You find out
a formula to solve the problem of five
thousand Tamulians.

SHRI P. A. SANGMA: I know this
problem very well. There were workers
who were on hunger strike and they were
at a very critica] gtate. I received a lot
of telegramg saying that these people will
die if they go on for one more day of
hunger strike, They wanted me to inter-
vene and I intervened in the matter. I
requested them not to go on hunger strike
and they gave up hunger strike and they
are gtil] alive today. I am very happy about
that. So I know the problem and 1 have
been personally involved in that matter.

Madam, most of the cases which the
hon. Members have raised, I know per-
sonally many of these cases. But I do not
think we have time to reply to all these,
because lunch time is already over.

Regarding comprehensive Bill, some hon.
Members have raised about it, We had 2
tripartite meeting on 22nd 23rd Septem-
ber and yesterday alsp 1 had a sitting for
a half-a-day with al] the Central Trade
Union leaders on this. Hopefully we will -
be able to finalise our proposals very soon
and should be able to come to the ParHa-
ment with agmendments to the Industrial
Disputes Act and the Trade Union Act
during the pext session,

Once again, I thank all the hon. Mem-
bers. kil

SHRI GURUDAS DAS GUPTA: Why
the lock-out has not been banned?

THE DEPUTY CHAIRMAN: Now, the
House stands adjourned for junch to meet
agaip at 2.30 p.m,

The House then adjourneq for
Iunch at thirty-six minuteg past
one of the clock. e
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The House reassembled after juncn al
thrrty-three minutes past two of the clock.

[The Deputy Chairman in the Charr]

THE APPROPRIATION (NO. 5) BILL,
1986—Contd,

THE DEPUTY CHAIRMAN Now, we
will take up. The Appropnation (No 5)
Bill, 1986 for consideration,

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir)- Madam Deputy
Chairman, we are required to pass & sup-
plementary Budget for Rs 3038 54 crores.
Thig ;s the second one during the year.
My first reaction to this thmng would be a
prayer, and the prayer wouid be “I pray,
don’t do this thing agamn and agam You
must know that the budgeting is done by
the officers, and you must see to ,; that
budgeting 1s done m , proper way” 1
hope the hon M nister will accede to my
request and sce to it that supplemantary
budgets are not brought over and over
again Madam 1 can understand very
well that you need one suplementary bud
get ever vear because when the origina!
budget ;s made, certain calculationg arz
made and during the course of the year,
certain things happen and you need to
revise it But this is the second instalment
And this amount of Rs 3,038 crores 1s
almost the entire budget of 1954-55 And
it s coming in this manner 1 have my
objecton te it My objection stems
from one or two pomnts which I wish to
bring to your kind notice I can under-
stand that the Fourth Pay Commission re-
port came during the course of the year
and you needed Rs 600 crores for it
This is entirely understandable You could
noy anticipate at the time of the formula-
tion of the budget that the Pay Commis-
sion would give its findings which would
amount to so much although an ad-hoc
provis on could be made for that also But
what I cannot understand s that there are
certain very important things which could
casily hav, bee, forescen by the officers
in the gallery; at present there is none
there Madam,  the hon Mmster wants
Rs 858 crores for the Department of
Food, et of whch Rs 600 crores 1s for
the buffer-stock and Rs 258 crores for the
subsidy to be paid to the FCL I am yet
to understand this demand I sym a stu-
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dent of economics, no doubt, but 1 would
hke to know from the hon Minster how
this amount of Rs 600 crores was not
envisageq at the time of the budget,
whep we hnew hat the off-take duning a
vear for different Stateg was S0 mucn and
and that new stocks will come 1y the
mandis and a buffer-stock was to be creat-
ed? We knew that a buffer-stock was to
be there We knew that there was not
enough to be exported We knew that
the foodgramng had to be purchased from
the farmers anq that there was not
only a socia! obligation but a need also
Why was this pot taken into cons deration
at the time of the formulation of the bud-
get? Then the amount 4f Rs. 258 crores ig
for subsidy Madam, 1t could very well
have been understood at that time that
this much of subsidy had to he paid, Why
was nog this foreseen ¢ that time I think
there are only two reasons for this One
1s nefficiency o, the part of the officials
who have not been able to show the cor-
rect path at the time of the formu-
lation  of the budget, or as my fri-
end Mr Mostaf; Bin Quasem said yester-
day, you wanteg to underrale the budget-
ary deficit 1, for one, though I belong
to the Opposition, feel that the prob'em
of budget deficit 1s not a problem of the
Congressg Party It 15 a problem of the
country It 1s as much a problem of the
Opposition as 1t 1s g problem of the rul-
mg party If the Government had taken
us mto confidence at the time of the for-
mulation of the budget and said that there
‘was a certap, budget deficit Members
from the Opposition like My, Nirmal Cha-
terjee woulg come out with certan con-
créte proposa's as to how such a big gap
can be filled But that has not been done
with the result that this thng of supple-
mentary Budgets, is being resorted to. I
have nothing to say about the huge out-
lay of Rs 93380 crores on Defence.
When I saw the Supplementary Demands
for Grantg yesterday I found from it that
a big chunk wag gomg for purposes of
land acquisition I wilf not question ex-
penditure on Defence because Defence is
a priority subject ang we cannot compro-
mise on that But when I went mto tne
details of it I fourd a big chunk going
for land acquusition on account of De-
tence I would ask the Ministey whv “hi*



